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INTRODUCTION 

 

“Information is the seed for an idea and only grows when it’s watered” – Heinz V. Bergen 

 

In modern democracies, citizens have a right to know about the affairs of the Government and its 

policies aimed at their welfare. In a democratic government of the people, by the people and for 

the people, the foundation of a healthy democracy lies in well-informed citizens. Enlightened 

and informed citizens definitely enhance the democratic values of a country. The right to 

information in a democratic set up is recognized all over the world and it is a natural right 

flowing from the very concept of democracy
1
. 

Right to information Act was enacted to provide for legal right to information for citizens to 

secure access to information under the control of the public authorities, in order to promote 

transparency and accountability in the working of every public authority. In order to ensure 

smoother, greater and more effective access to information and provide an effective framework 

for the effectuating the right to information recognized under Article 19 of the Constitution, the 

RTI Act passed by the Parliament in 2005. 

Undoubtedly, the RTI raises the awareness of the public about government functioning and 

promotes human rights. In a fast developing country like India, availability of information 

regarding functioning of public organizations needs to be promoted further. Now that India has a 

law for RTI, it can be made more beneficial by its effective implementation leading to improved 

public administration for the betterment of the people. This is possible only through the 

government's bringing down of its iron curtains as well as people's active involvement in this 

process. It has rightly been observed by Henry Clay that the government is a trust and the 

officers of the government are trustees and both the trust and the trustees are created for the 

benefit of the people
2
. 

As every coin has two sides, one is useful and other is flipside which is not useful but misused by 

the people. Same is the case with the RTI Act too. As the law doesn’t enquire about the purpose 

of the information which is shared with people, which way it is used and what are the purpose of 

                                                 
1
Anil kumar jain, RIGHT TO INFORMATION -USE AND MISUSE, available at 

http://www.supremecourtcases.com/index2.php?option=com_content&itemid=54&do_pdf=1&id=2039. 
2
 Lovekesh Jain, The Information Gleaner, p. 03(New Century publication, 2010). 
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using this information? These are the basic question which one always thinks but beyond this 

there is something which nobody knows. The purpose behind acquiring the information is not 

always to dispense the things inform of the administrative machinery to give it speed but 

sometime it is malaise the department, person of very high stature in the government 

organization 

Objective of the Right to Information Act: 

The basic object of the Right to Information Act is to empower the citizens, promote 

transparency and accountability in the working of the Government, contain corruption, and make 

our democracy work for the people in real sense. It goes without saying that an informed citizen 

is better equipped to keep necessary vigil on the instruments of governance and make the 

government more accountable to the governed. The Act is a big step towards making the citizens 

informed about the activities of the Government
3
. 

In order to promote openness, transparency and accountability in public administration, it is 

required that every citizen has a right to information under the control of public authorities. No 

democratic government can survive without accountability and the basic postulate of 

accountability is that the people should have information about the functioning of their 

Government. 

 

 

 

 

 

 

 

 

 

 

                                                 
3
 Available at, https://rti.gov.in/. 
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MISUSE OF RIGHT TO INFORMATION 

 

There are numerous instances of Right to Information Act, 2005, being misused. Even the State 

Information Commission was aware of the fact, but currently, there is no provision to keep a tab 

on it. According to State Information commissioner in Nagpur Bhaskar Patil, who has vast 

experience in dealing with the cases under RTI Act, the information sought was sometimes 

misused for alleged blackmailing
4
. "However, providing information can't be stopped as there is 

no provision of asking for a motive or reason to be asked to the RTI applicants,”. 

He added that many a time the information sought infringed the right of privacy of individuals; 

still there are many loopholes in the procedure which need to be plugged so that there shouldn't 

be any misuse or abuse of the Act by vested interests.  

 

There are instances where RTI information was sought on the same subject pertaining to 

particular ration card shop as many as 10 times. It clearly indicates that something is fishy. Even 

information of hotel owners was demanded. There is definitely third party interest involved in 

such applications. But providing information can't be denied as activists are smart enough to turn 

it into a public cause. In hotel owners' case, they may say that they want to check any violations 

in obtaining hotel licenses
5
. 

Sounding a note of caution to all the public information authorities of the Central and State, the 

Department of Personal & Training Government of India issued a circular, warning them to 

desist from supplying such information to the applicant which is nonexistent and non-available, 

but is based on drawing assumption. The circular says that, “public information officer is not 

supposed to create information or interpret information or solve the problem raised by the 

applicant or furnish replies to their hypothetical questions.” 

 

 

 

 

                                                 
4
Available at, http://timesofindia.indiatimes.com/india/Misuse-of-RTI-Act-riles-PM/articleshow/16789428.cms. 

5
 Ibid. 

http://timesofindia.indiatimes.com/india/Misuse-of-RTI-Act-riles-PM/articleshow/16789428.cms
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CASE REFERRED 

 

SUPREME COURT CASES ON MISUSE OF RTI 

 

Central Board of Secondary Education & Anr. v. Aditya Bandopadhyay
6
  

In this case Supreme Court has rightly held that the right to information is a precious right, Right 

to information and information are intended to be arduous tools in the hands of responsible 

citizens to fight corruption and to bring in transparency and accountability. The provisions of 

RTI Act should be enforced strictly and all efforts should be made to bring to light the necessary 

information under section 4(1) (b) of the Act which relates to securing transparency and 

accountability in the working of public authorities and in discouraging corruption. But in regard 

to other information (that is information other than those enumerated in section 4(1) (b) and (c) 

of the Act), equal importance and emphasis are given to other public interests (like 

confidentiality of sensitive information, fidelity and fiduciary relationships, efficient operation of 

governments, etc.). Indiscriminate and impractical demands or directions under RTI Act for 

disclosure of all and sundry information (unrelated to transparency and accountability in the 

functioning of public authorities and eradication of corruption) would be counter-productive as it 

will adversely affect the efficiency of the administration and result in the executive getting 

bogged down with the non-productive work of collecting and furnishing information.  

The Act should not become a “tool of oppression” and obstruct the national development and 

integration or to destroy peace, tranquility and harmony among citizens. The Court further 

observed that, “the nation cannot afford to have the honest public officials bogged down with all 

and sundry request unrelated to corruption as it will adversely affect the efficiency of the 

government agencies.”  

“The Act should not be allowed to be misused or abused, to become a tool to obstruct the 

national development and integration, or to destroy the peace, tranquility and harmony among 

its citizens. Nor should it be converted into a tool of oppression or intimidation of honest 

officials striving to do their duty. The nation does not want a scenario where 75% of the staff of 

public authorities spends 75% of their time in collecting and furnishing information to 

                                                 
6
 (2011) 8 SCC 497 
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applicants instead of discharging their regular duties. The threat of penalties under the RTI Act 

and the pressure of the authorities under the RTI Act should not lead to employees of a public 

authorities prioritizing 'information furnishing', at the cost of their normal and regular duties”.  

 

The Commission has stated in some of its decisions that “the right to seek information cannot be 

and should not be stretched to point that it affects the very process of governance and 

compromises the norms on which governance is based. Instead of seeking legal remedy in matter 

filing stereotyped petitions and putting undue pressure on the public authority by filing 

numerous and detailed RTI applications is in fact misuse of the RTI Act”. Right to information 

implicit in Article 19(1) (a)
7
 which guarantees freedom of speech and expression is sacrosanct 

but it is not fair that everyone should approach the court after obtaining information under RTI 

Act without giving notice to the concerned authorities. The petitioners should first approach the 

government before moving the Court for redresses of their grievance. 

 

Misuse of RTI in the guise of whistle- blower 

Cases are not wanting when RTI Act has been misused by certain disgruntled employee within 

the department or organization who assumes the role of so called competitor by tarnishing his 

image as a corrupt person. 

 

Nimmagadda Prasad v. CBI
8
  

The Supreme Court in this case expresses that with the advent of RTI Act, it has been possible to 

expose the corrupt public officials and whistle blowers play a crucial role in cleansing an 

organization so as to bring in transparency and openness in the system of governance. They act 

as a vigil mechanism to detect and deter fraud. But there are cases not wanting when “RTI Act 

has been misused by certain disgruntled employees within the department or organization who 

assume the role of so called whistle blower to accomplish their ulterior motives or take revenge 

against their rival competitor by tarnishing his image as a corrupt person”. 

                                                 
7
 Article  19(1) All citizens shall have the right(a) to freedom of speech and expression 

8
 AIR 2013 SC 2821. 
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Manoj Mishra v Union of India
9
 

Supreme Court in this case warned against misuse of RTI law by persons who assume the role of 

vigilante merely for the sake of cheap publicity or for achieving some ulterior or selfish motive. 

In the instant case, appellant had indulged in making scandalous remarks by alleging that there 

was widespread corruption within the sensitive atomic organization. The Court found that 

conduct of the appellant in this case did not fall within the high moral and ethical standard that 

would be required of a bona fide whistle blower. In the guise of exposing illegal activities of the 

public organization, he was trying to create a great deal of panic among the local population as 

well as throughout the State of Gujarat. Court pointed out that every informer cannot 

automatically be said to be a bona whistle-blower because he is from the same organization and 

has access to some information, which is not available to the general public. The primary motive 

of a whistle blower should be to cleanse the organization in which he is working; it should not be 

incidental or by-product for an action taken for personal vengeance. The Court missing the 

appeal held that no injustice has been caused to the appellant by punishment imposed on him and 

therefore, it warrants no interference by the Court. 

 

 

 

 

 

 

 

 

 

                                                 
9
  (2013) 6 SCC 313 
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HIGH COURT CASES ON MISUSE OF RTI 

 

Diwakar S. Natarajan v State Information Commissioner
10

 

Expressing concern for misuse of RTI law, the High Court of Andhra Pradesh, observed that: 

“Indiscriminate efforts to secure information just for the sake of it, without there being any 

genuine and useful purpose to serve, would only put enormous pressure on the limited human 

resources that are available. Diversion of such resource for this task would obviously be at the 

cost of the ordinary functioning. Beyond a point it may become harassment for the concerned 

public agencies. Therefore, much needs to be done in this direction to impart a sense of 

reasonability on those who want to derive benefit under RTI Act, to be more realistic and 

practical in approach.” 

K. K. Sharma v. State of Haryana
11

  

Hon’ble Punjab and Haryana High Court in this case observed as that: 

“Clearly, the provisions of the RTI Act would not be available to a disgruntled employee seeking

information as regards public officials which is otherwise personal in nature on account of 

furtherance of a personal vendetta.” 

Rajni Maindiratta v Directorate of Education (North West – B)
12

 

The Hon’ble High Court of Delhi has held that:   

“Though undoubtedly, the reason for seeking the information is not required to be disclosed but 

when it is found that the process of the law is being abused, the same become relevant. Neither 

the authorities created under the RTI Act nor the Courts are helpless if witness the provisions of 

law being abused and owe a duty to immediately put a stop thereto.” 

Shail Sahni v Sanjeev Kumar
13

 

In this case, the Hon'ble High Court of Delhi has held that:  

“In the opinion of this Court, the primary duty of the officials of Ministry of Defense is to protect 

the sovereignty and integrity of India. If the limited manpower and resources of the Directorate 

General, Defense Estates as well as the Cantonment Board are devoted to address such 

                                                 
10

 AIR 2009 AP 1362 
11

 [W.P (C) No. 4930 of 2011 ] 
12

 [W.P.(C) No. 7911/2015] 
13

 [W.P (c) No. 845/2014] 
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meaningless queries, this Court is of the opinion that the entire office of the Directorate General, 

Defense Estates Cantonment Board would come to stand still.” 

“This Court is also of the view that misuse of the RTI Act has to be appropriately dealt with; 

otherwise the public would lose faith and confidence in this "sunshine Act". A beneficent Statute, 

when made a tool for mischief and abuse must be checked in accordance with law.” 

Paardarshita Public Welfare Foundation vs. Union of India (UOI) and Ors.
14

  

In this case, Delhi High Court slapped a fine of Rs 75,000 on an NGO, which used the Act to 

abuse two MCD engineers and seek distasteful personal details about them. Though the plea in 

the court was for probing the corruption indulged in by the two engineers, the court found NGO 

Pardarshita Welfare Foundation had questioned the parentage of the engineers through an RTI 

application. Observing it amounted to abuse of law, judges chief justice Dipak Mishra and justice 

Manmohan said,  

“Seeking information on parentage of a person and his medical history is unwarranted and 

uncalled for. RTI law was not enacted for abusing people and seeking personal details.” 

According to the NGO, several letters were written to MCD officials but no action was taken 

against the engineers. “We cannot give any type of clean chit to the MCD engineers but the 

information sought exposes vindictive attitude,” said the bench. The RTI also asked whether they 

suffered from sexual disorders, if they had carried out a DNA test for their mother, whether their 

mother was a surrogate or stepmother and also sought the name of their biological father and step 

mother. The NGO defended itself saying the engineers were blackmailing it and also used 

“unparliamentarily” language and that was the reason such questions were raised.  

 Chandrakant Vrajlal Fichadiya v. State Of Gujarat
15

 

In this case the petitioner filed an application for obtaining a copy of the map under RTI Act 

which was a third party information that can only reveal after giving the notice to third party 

with his consent or disclosure may be allowed if the public interest in disclosure outweighs in 

importance any possible harm or injury to the interests of such third party. The provisions of RTI 

Act, as is indicative from the Statement of Objects and Reasons of the said Act is for securing 

access to information under the control of public authorities, in order to promote  transparency 

                                                 
14

 W.P.(C) 6802/2010 
15

 C/SCA/20547/2016 
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and accountability in the working of every public authority. This Court finds that such pious 

object of the Act is on the contrary misused by the petitioner that there is no public interest in 

disclosure.  

In studying cases of RTI law it has brought before that it is being misused by casual or habitual 

information-seekers for two obvious reasons.  

i. Non-applicability of locus standi rule to RTI case and  

ii. Non-requirement of giving reasons for seeking information leaves ample scope for non-

serious information seekers to misuse it for their personal interest
16

. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

                                                 
16

 N V Paranjape, Right to information law in India, p.170 ( Lexis Nexis, 2014). 
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CENTRAL INFORMATION COMMISSION CASES ON MISUSE OF RTI 

Jagdish Kumar Koli Vs. Department of School Education & Literacy, MHRD, 

GOI
17

 

The appellant in this case filed  the  RTI  application  seeking  information  about  daily  progress 

report on  some  letters  with  respect  to  his  promotion to which the CPIO  replied that the 

available information  was  provided  to  him  and  that  he  has  filed  a  number of 

representations on the same issue to the Bal Bhawan. 

In this case afterwards heard all the submissions by both the parties, commission perused the 

record and other papers presented during hearing; and holds that:- 

“There is no merit in the second appeal filed by the appellant; the appellant has sufficiently used 

the RTI Act for his self-interest, without any public interest for his personal vengeance against 

the public authority for denying him promotion/enhanced pay”.  

“Therefore, the Commission admonishes the appellant for the misuse the RTI Act just for the 

sake of vengeance forcing them to devote all their valuable time, energy, etc. The appellant had 

chosen to send email directly to the Commission, after the hearing was over, which was also 

perused by the Commission and finds no merit in the same. The Commission, therefore, rejects 

the appeal, with admonition”. 

Asking for frivolous information 

The spirit of the RTI Act is to bring transparency and curb corruption and not a tool for vendetta 

or promoting ulterior motives in the garb of seeking information. Therefore the provisions of 

RTI cannot be used to settle the grievances or to arbitrate on disputes. 

Jawahar Singh v. Department of Information and Publicity
18

 

In this case the appellant filed the RTI application seeking information pertaining to an 

advertisement on Doordarshan channel depicting claim of Delhi Government CM Mr. Arvind 

Kejriwal that there have been deductions in bill payable with respect to electricity & water. The 

appellant sought information as to whether the claim of the Chief Minister is indeed correct with 

respect to the fact that there is widespread happiness in every household pursuant to such 

                                                 
17

 CIC/SA/A/2015/001849. 
18

 CIC/SA/A/2015/001463. 
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deductions of bills. Also, amount spent on such advertisements. He sought how many homeless; 

slum dwellers were given housing facility ever since Mr. Kejriwal came to power in Delhi. 

“The Commission advises the appellant not to misuse the precious Right to Information for 

disclosure of all and sundry information by asking disorganized, vague and voluminous 

information under the RTI Act. The appellant is therefore recommended to limit and prioritize 

the requirement of information, so that the same could be provided with ease. The cost 

effectiveness aspect of disclosure of information also cannot be discarded”. 

H.J.Mahtre v. Commissioner of Central Excise
19

 

In this case the appellant is superintendent of central excise working in the commissionerate and 

he has sought information from his own office. The information sought relate to the details of 

cars used by the officers, the facilities like stereo and other accessories with which the cars are 

equipped, the extent of their use for office and personal purposes, residential address of the 

commissioner for a particular period. The CPIO contended that the appellant has personal 

interest, rather than public interest, in seeking information. Since the appellant was under 

suspension and suffered a major penalty, he was trying to harass and malign the staff, 

particularly senior officials. He has therefore been putting frivolous application the RTI Act. In 

this case after hearing both side submissions,  

“Commission admonished the appellant for seeking voluminous and frivolous information. 

Commission further submitted that the appellant being an official from within the organization is 

part of the process of creation and generation of information, which are in his possession. He 

has also not indicated any bona fide public interest in seeking information. In view of his 

dubious credentials as reported to the commission, which is indeed the matter of evidence, and 

frivolous nature of information sought, he is undoubtedly seeking information for promotion of 

the personal interest rather than public interest”.      

Ashish Kumar Khare v. Fishery Survey of India
20

 

In this case it was held that the information supplied to the appellant by the CPIO corresponds to 

the request for information made by the appellant, and there is no obligation on the part of the 

                                                 
19

 CIC/MA/A/2006/00221. 
20

 dt. 25.10.2006 CIC Digest (Vol. I) 1153. 
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CPIO to Provide any more information to the appellant as the rules, notifications, circulars, etc. 

are already in the public domain and hence accessible to the appellant.  

 Ramakrishna v. Ministry of Steel
21

 

In this case CIC advised the appellant to refrain from misusing the provisions of RTI Act, failing 

which appropriate action would be taken against him. The Scope of RTI Act is very clear that is 

to provide the information that exist and in accordance with the RTI Act and rules the 

information can be provided. Any application which is made against the spirit of RTI Act should 

be discouraged by imposing penalty. 

 

Asking for voluminous information 

Dinesh K. Gohil v. All India Radio
22

 

In this case Commission held that there should be some provision for punitive action against the 

Appellant for misusing the RTI Act asking for desperate and voluminous information thereby 

making the application itself meaningless. While leaving in a huff, the Appellant left behind all 

the 1800 odd pages of information that had been supplied to him telling the Commission that he 

was throwing all the pages here. Nothing could be a more solid proof of the fact that he actually 

did not require the information but had put in an application only for harassing the public 

authority and trying to put it under undue pressure.  

The conduct of the Appellant is, therefore, an intentional insult caused to the Presiding Officer of 

the Commission sitting in a judicial proceeding and the same, therefore, is an offence punishable 

under Section 228
23

 of the IPC. This further reveals that the appellant never needed any 

information and that the application under RTI Act was moved by him only with a view to 

causing harassment and wrongful loss to the Public Authority. In fact, the information has been 

extracted from the PIO of the Public Authority holding out a threat of eventual imposition of 

penalty on him. This conduct of the Appellant is tantamount to an offence punishable under 

                                                 
21

 CIC digest (Vol. II) 2186. (1207). 
22

 dt. 27.02.2008, CIC Digest (Vol. II) 2079 (1074). 
23

Section 228 of IPC is reproduce herein: - Intentional insult or interruption to public servant sitting in judicial 

proceeding.—Whoever intentionally offers any insult, or causes any interruption to any public servant, while such 

public servant is sitting in any stage of a judicial proceeding, shall be punished with simple imprisonment for a term 

which may extend to six months, or with fine which may extend to one thousand rupees, or with both. 
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Section 189
24

 of the IPC. Under the circumstances, the Commission, directs the Respondents 

(Station Director of All India Radio, Ahmedabad), to take steps for filing a complaint case under 

the appropriate provisions of penal law against the Appellant in the Court of the CMM/CJM. 

 J.I. Buck v. State Bank of Saurashtra
25

 

In this case the appellant had sought a large number of information which covered not only all 

branches and offices of the bank but also pertained to several years in time.  

“The CIC upheld the view of the CPIO that collection and collation of such voluminous 

information would indeed divert resources of the Public Authority disproportionately from its 

normal public duty. In the instant case, the appellant agreed to revise his request for information 

and file a revised request before the CPIO concerned to enable the CPIO to provide him the 

information”.  

Repetitive RTI Application 

Mr. Ashok Kumar Goel v. Department Of Trade & Taxes, Govt. of NCT of 

Delhi
26

 

In this case over 100 RTI Applications being filed by the Appellant with various Government 

departments with the sole intention of seeking information about the Third Party and harassing 

him. It has submitted by the Third Party that even after obtaining all the documents from the 

various departments, the Applicant had failed to prove what public interest was being infringed 

by the Third Party. The Third Party also contended that the Applicant had even tried to blackmail 

the suppliers supplying goods to the Third Party thereby having dealt adverse blows to its 

business. According to the third party, since the Appellant and he are in the same business any 

disclosure of information as sought by him in the RTI application will harm his position in the 

market as the information deals with commercial confidence.  

                                                 
24

 Section 189 of IPC is reproduce herein:- Threat of injury to public servant.—Whoever holds out any threat of 

injury to any public servant, or to any person in whom he believes that public servant to be interested, for the 

purpose of inducing that public servant to do any act, or to forbear or delay to do any act, connected with the 

exercise of the public functions of such public servant, shall be punished with imprisonment of either description for 

a term which may extend to two years, or with fine, or with both. 
25

 2010 (1) ID 291 
26

 CIC/AD/C/2011/001410 
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The Commission observed that the RTI application in this case is nothing but a vindictive tool 

being abused by one of the warring brothers in order to draw benefit out of putting his own 

brother to inconvenience. 

“This case depicts how a weapon designed to ease the problems of the citizens is at times being 

misused. Such abuse in the hands of people like the Complainant in this case to settle personal 

scores brings a bad name to the RTI Act”. 

R.K. Chauhan v. North Delhi Municipal Corp
27

 

In this case commission found that repetitive RTI applications are indeed filed by the same 

person, in different names, on the same address. The respondent stated that they are compelled to 

answer each RTI application by the appellant, even when he is agitating similar matter in 

different name. The respondents urged that due to shortage of staff in their Dept., a lot of time is 

spent in replying to the appellant who has filed at least 30 RTI applications in different names 

with similar queries, having the same handwriting regarding pending payment of M/s Gyan 

Const Co. against work done by the agency 

Commission held that it is certain that this variety of the vexatious and frivolous petitions is not 

going to serve the interest of the Right to Information the self-serving, pious protestations of 

serial petitioners such as this one notwithstanding. 

Further, the Appellant is warned to desist from misusing the provisions of the RTI Act for settling 

his personal scores with the respondent. In case the appellant continues to prefer RTI 

applications which are vexatious and frivolous in nature with a view to disproportionately divert 

the resources of the public authority, then the PIO will be free to deny information under the 

provisions of section 7 (9) of the Act. 

How to handle repetitive RTI 

1. Ensuring that the information is provided in less than 10 days by taking applications from 

such applicants on priority. Ensuring that letter asking for additional fees is sent well in 

time. I have found such an approach usually leading to reduction of such applications. If 

                                                 
27

 F.No.CIC/DS/A/2013/001038-YA ; F.No.CIC/DS/A/2013/001079-YA ; F.No.CIC/DS/A/2013/001039-YA                                             
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however this does not have any effect, then the matter should be highlighted before the 

Information Commissioner in second appeal. 

2. Another good practice which could be adopted would be to upload all queries and the 

replies on the website. Where information has already been provided applicants may not 

ask for it. Even if they do ask, the PIO would find it easy to provide it. Besides in a few 

cases where an applicant is filing what appear to be frivolous or repetitive applications, 

this would be a restraint since it would expose such applicants. 

3. If someone is indeed filing requests for the same information repetitively make him pay 

each time. 

Harass the department 

Shripal Jain v. North Western Railway
28

 

The Appellant is taking recourse to the RTI merely to harass the Department and put it under 

undue pressure. Commission directs the Appellant to first clear all the dues for the information 

already compiled and receive them before filing another RTI application and authorizes the 

Respondents not to respond to any of his applications till such time that the Appellant has paid 

for the information which has already been compiled. 

Harass the officials because of some adverse action 

A.B. Avadhanulu v. South Central Railway, Vijayawada & Secunderabad
29

 

The Appellant obviously is seeking to put the Public Authority under undue pressure and harass 

the officials because of some adverse action which the Department had taken against him. 

During the hearing, the Commission made it clear to the Appellant that the RTI Act cannot be 

made a tool of vendetta against the Department in which a Person has served and has invited 

some adverse action during the course of service. It is in such cases that the Commission feels 

the need of some provision for punitive action against such Appellants. 

 

                                                 
28

 dt. 09.05.2008, CIC Digest (Vol. II) 2206 (1235) 
29

 dt. 25.1.2008, CIC Digest (Vol. II) 2021 (992). 
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V.R. Krishnakumar v. Ministry of Commerce & Industry
30

 

In this case the information asked for has no relationship to any public activity. An applicant is 

not expected to ask the respondent to certify the documents submitted by him. The appellant has 

unfortunately misused the provisions of the Act to ask for certified copies of documents 

submitted by him. 

Satish Tiwari v. I.O.C.L
31

 

In this case CIC observed that it is indeed very unfortunate that a large number of persons who 

themselves are not so clean in so far as their conduct and behavior, including economic integrity 

is concerned and it is they who have been misusing the provisions of the RTI Act for promotion 

of personal interest at the heavy cost of public expenditure which are incurred in processing the 

RTI applications. 

Information commissioner Sharat Sabharwal found that an applicant had filed 28 RTIs over a 

period of nine months with Sarva UP Gramin Bank in Muzaffarnagar in his name and his 

relatives after he was denied a loan
32

. 

STRATEGY TO TACKLE MISUSE OF RTI ACT BY APPLICANTS 

The Scope of the RTI Act is to ensure only that information sought is provided within the 

framework of the RTI Act and rules and there under. The ambit of RTI is very clear that is the 

information available can only be provided. The RTI Act cannot be used as an alternative means 

of accessing the law, but is only an instrument for obtaining information as defined in the Act. 

Here are some ideas which can be obtained to tackle misuse of RTI:-  

1. By uploading all the RTI replies on department’s website 

 

RTI misuse can be prevented by uploading all RTI Replies on department’s website. This way, 

the person filing the RTI will not be able to blackmail any officer or any other individual. By 

                                                 
30

 dt. 31.12.2008, CIC Digest (Vol. 11) 2743 (2117). 
31

 CIC Digest (Vol IV) 3685 (2849). 
32

http://www.thehindu.com/news/national/karnataka/guard-against-misuse-of-rti-act/article8409561.ece the Hindu 

march 29,2016. 
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uploading all RTI Applications and replies online, all information will be public. Nobody can 

claim to have possession of some confidential information against anybody. This will also reduce 

the number of RTI Applications being filed - repetition of applications seeking same information 

will be prevented. Somebody anticipating seeking information can go through the RTI 

Applications and replies thereto. If the information is already available in public domain, s/he 

won’t file application to seek information again. This will also help in proper implementation of 

the RTI Act’s Section 4 as a lot of information pertaining to all departments will be in public 

domain. 

2. Issue RTI stamps 

 

CIC’s repeated recommendations for introducing exclusive RTI stamps in several denominations 

on lines of erstwhile Radio & TV license-fees stamps should be implemented. Presently most 

popular mode of remitting RTI fees through postal-orders costs heavily to public-exchequer with 

handling cost of rupees 39.99 per postal-order as revealed through an RTI response. All public-

authorities should be directed to use fast, reliable and economical Speed Post service in cities 

connected through Speed Post service. 

3. RTI training-workshops necessary for staff handling RTI applications 

 

Department of Personnel & Training (DoPT) should arrange massive training-programmes by 

experts for handling RTI petitions to avoid wastage of man-hours of public-authorities in 

handling RTI petitions of frivolous vexatious and nuisance nature, and providing proper replies 

to genuine RTI petitions where some public-authorities are known for abuse of RTI Act by 

misuse of section 6(3)
33

 of RTI Act in transferring an RTI petition uselessly to 

hundreds/thousands of departments. Problem can be further tackled by raising RTI fess to rupees 

fifty which may include cost of first twenty copied pages thus giving material worth rupees fifty 

                                                 
33

 Section 6(3) is reproduce herein:- section 6 (Request for obtaining information)  

(3) Where an application is made to a public authority requesting for an information,— 

(i) which is held by another public authority; or 

(ii) The subject matter of which is more closely connected with the functions of another public authority, the public 

authority, to which such application is made. shall transfer the application or such part of it as may be 

appropriate to that other public authority and inform the applicant immediately about such transfer: 

Provided that the transfer of an application pursuant to this sub-section shall be made as soon as practicable but in 

no case later than five days from the date of receipt of the application. 
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even in the increased fees. It will not only discourage tendency to file useless RTI petitions, but 

also largely save man-hours and postage both for public-authorities and the petitioner
34

. 

4. Increase RTI fees to rupees 50 with copying-charges of first twenty 

pages included 

 

Misuse of RTI Act can and should be prevented where RTI petitions of only serious nature may 

be allowed. It can be done by increasing RTI fees uniformly to rupees fifty with provision to 

provide first twenty copied pages free-of-cost. Petitioners will be getting material worth rupees 

fifty (present RTI fees of rupees ten plus rupees forty as copying charges for first twenty copied 

pages) but eliminating those who may be filing RTI petitions without any seriousness just 

because of negligible RTI fees of just rupees ten. It will in fact turn to be economical in terms of 

man-hours spent postal-charges for both the public-authorities and genuine RTI applicants and in 

demanding and remitting copying-charges
35

. 

5. ID proof should be made compulsory with RTI applications 

 

Misuse of filing RTI petitions in name of others or with non-existing persons has also become 

quite common. Copy of ID proof must be made compulsory to be attached with every RTI 

petition. Even such a provision of compulsorily attaching copy of ID proof should be there for 

filing complaints in government-departments to prevent filing complaints in name of others. 

People send copies of same complaint to a number of authorities like including President, Prime 

Minister, Chief Justice of India, Governor/Lt Governor, Chief Minister, Central Vigilance 

Commissioner, Police Commissioner etc. thus unnecessarily burdening the system with 

complaints at times non-genuine. Other authorities, with whom copies are marked, may simply 

file these without burdening the system by unnecessarily processing these
36

. 

 

 

                                                 
34

 Supra note 25. 
35

Subhash Chandra Agrawal, MISUSE of RTI, available at https://rtiindia.org/forums/topic/140437-misuse-of-rti-

subhash-chandra-agrawal-and-my-response/. 
36

 Ibid. 
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CONCLUSION 

 

The (Right to Information) Act should not be allowed to be misused or abused, to become a tool 

to obstruct the national development and integration, or to destroy the peace, tranquility and 

harmony among its citizens. Nor should it be converted into a tool of oppression or intimidation 

of honest officials striving to do their duty. "Indiscriminate and impractical demands or 

directions under the RTI Act for disclosure of all and sundry information (unrelated to 

transparency and accountability in the functioning of public authorities and eradication of 

corruption) would be counter-productive as it will adversely affect the efficiency of the 

administration and result in the executive (government) getting bogged down with the non-

productive work of collecting and furnishing information. Therefore it can be concluded that 

misused of RTI act should be properly tackled by several means like by uploading all the RTI 

replies to department websites, increasing fees from ten rupees to fifty rupees, by issuing RTI 

stamps, by ID proof compulsory for RTI applicant and by organizing or conducting training and 

workshop for staff handling RTI application. By using all these means somewhere misused of 

RTI act will be tackled and using the act for a tool for good governance which promote 

openness, transparency and accountability in public administration. 
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